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{In continuation of this Secretariat's Notification

No.6-LA-202A/2, dated fhe 14ft January, 2020, regarding summoning of the

Punjab Vidhan Sabha, I have the honour to inform you that the Governor wili, in

pursuance of Clause (1) of Article 176 of the Constitution of India, address the

Punjab Vidhan Sabha at 11.00 A.M. instead qt- 10.0Q A.M,. pA Thu{gday" the 16ft

January. 2020. in the Punjab Vidhan Sabha Hall, Vidhan Bhavan, Chandigarh.)
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